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Ate of decision: !v1& 

Baflarnalj Sahu 

V 

Union of India & Others 	 Respondents 

(FOR INSTRuCrIQ) 

* 
Whether it be referred to the reporters or not? 

Whether it be circulated to all the benches of the 
Central Administrtjve Tribunal or not? 

'11 
I /  

(K.P. CHJRYA) 
VICE CHAIRMAN 



CLi?RAL 2JNI TTIVE TRIBUNAL 
urTACK &NcIi:CUTTACK. 

ORIGINAL APPLICATION NO;140 OF 1994 

Date of decision:Narch 22,1994. 

Banamali 6phu 	 •.• 	 ... 	Applicant 
Versus 

Union of Indj9  & Others,., 	,,, 	Respondents 

For the Applicant 	... Nr,Deepak Misra,A.Deo,B.S.Trioathy, 
P .Paflda,D.K,Sahu,Advocates 

For the Respondents 	... Mr.U.B.Mohapatra,Addjtjoflal 
Standing CoLlnsel(Centrpl) 

S... 

CORAN; 

THE HONOURABLL IIR.K.P .ACHARYA,VICE.. CHAIRMAN 

J U I-) GM 	N T 

K.P.ACHYA,V.C. 	In this application urer section 19 of the 

Adminitrtive fribunals Act,1985,the petitioner prays 

to qush the order contained in Annexure 3 d: ed 9.3. 

1994 recalling the suspension order passed against 

Shri Bhimsen Pand,, suspended \&hlle perforrrjng the c) 

duLies of EDDA, Nalpght Branch Post Office. 

2. 	shortly stated the case of the petitioner 
\ 

is that after Snri Bhimsen Panda Was put off from duty 

while functioning as EDDA of the said Post office, 

Petitioner ShriBanamalj Sahu vide Annexure -1 dated 

11.6.1993 was appointed to act in place of Shri Bhimsen 

Panda provisionally. Vide order dated 9th March,1994 

contained in Annexure-3,the put of f duty,passed ag.inst 

Shri Bhimsen Pand 7, having been withdrawn,Bhimsen 

to joinl-iis duty a nd consequently Petitioner  

Shrj Banamali 3ahu ha,to Vacate the said post.Hence 
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this application has been filed with the aforesaid 

pryer.  

3• 	Though the case came up for admission today, 

I did nt think it worthwhile to keep such a petty 

matter pendirg and therefore, with the consent gien 

by counsel for both sides,I have he-rd this case,on 

merit:, 

I have he ard Mr ..S rip athy erned counsel 

for the Petitioner and Mr.Uma Bailey ohapatrp learned 

AQditionai Standingcouns 1 (Central) 

The disciplinary authority &-ways enjoijas  

the right to recall the suspension order.Courts have no 

right to interfere in such order unless the im- ugned 

order is manifestly perverse.Therefore,I do not deem , - 
it fit and proper to interfere with the imr)ugned order 

- 	 contained in Annexure.-3 which is therefore,sustajned, 

So far  as the present petitioner Shri Banamali 

ahu is concerned,he has worked as  Eii 	of the said 

post office since June,1993,It is urifo:tunate that 

3enli is being deprived of the Post but it is 

according to law,Therefore,I would direct that in case 

the post in question,.ever goes vacant,then Banmali 

having served in the post, should be given preference 

for his eppoitnnt.In case there is vacancy in any 

nearby post office case of Banamali be considered 

symPathetically alongwith others.Due weightge be given 
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to his experience gained by him while adjudging 

suitability of different candidte. 

7. 	Thus,the application is accordingly disposed 

of.No costs. 

• ••. . .. I . .. . 
VICE CHRAN 

Central Administrative Tribunal, 
Cuttack Bench/K.Mohanty/22.3.94. 


